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O R D E R 

 

PER V. DURGA RAO, JUDICIAL MEMBER 
 

 This appeal by the Revenue and the cross objection by the 

assessee are directed against the order of Commissioner of 

Income Tax (Appeals)-3, Visakhapatnam, dated 15/02/2017 for 

the Assessment Year 2014-15. 

2. When this appeal is taken up for hearing, ld.AR has 

submitted that the tax effect involved in this appeal is below 

Rs.50.00 lakhs and as per the CBDT Circular No. No.17/2019, 

dated 08/08/2019, this appeal is not maintainable and requested 

for dismissal of the same.   

3. On the other hand, ld.DR fairly accepted that the tax effect 

involved in this appeal is below Rs. 50.00 lakhs. 

4. In view of the CBDT Circular No.17/2019, dated 08/08/2019, 

which was followed by Notification No.279/Misc/M-93/2018-ITJ, 

dated 20/08/2019 wherein clarified that the revised monetary 

limits mentioned in Circular No.17/2019 are applicable to all 

pending appeals also, this appeal filed by the Revenue is not 

maintainable and is dismissed accordingly. 

5. So far as cross objection of the assessee is concerned, as we 

have dismissed the revenue’s appeal, this cross objection has 

become infructuous and is dismissed accordingly. 
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6. In the result, appeal filed by the Revenue is dismissed.  

Order Pronounced in open Court on this 08th day of Jan., 2020. 

 
   Sd/-         sd/- 

   (D.S. SUNDER SINGH)        (V. DURGA RAO)     

 Accountant Member                  Judicial Member   

          

Dated: 08th January, 2020. 

vr/- 
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